411 Matters Under Rule 377

(VI) CENTRAL Al1D FOR MOGHAL
ROAD IN I & K STATE

SHRI ABDUL RASHID KABULI
(Srinagar) The Jammu and Srinagar
National Highway is the only vehicular road
linking the valley of Kashmir and Ladakh
with the rest of the country. Transportation
of goods to and from Kashmir is carried
through this road. Kashmiri handicrafts.
fruits, deodar sleepers, goat skin and other
goods pass through it to the country. Tho-
ugh after the opening of the Banihal Jawahar
Tunnel the road has remained Qpen for traffic
throughout the year except temporary closu-
res in winter months of December, January
and February, but of late, the road has
shown great strain by regular blockades.
causing much trouble and anxiety. This
development came as a result of further
deterioration in the condition of road at
Nashri Nullah, Ramban in 1982-83 as a
result of which people living in the valley
and Ladakh suffered a lot tor lack of supplies
of essential commodities, and tourists have
been noneless victim to this state of affairs.

Need is felt for an alternate National
Highway, which can be non else than the
historic Moghal Road, connecting valley
with Jammu vie Shopian. It is a gigantic
task and can be accomplished with perseve-
rance and generous aid from the Centre. 1
would urge the Ministry of Transport and
the Ministry of Tourism to respond favour-
ably to this request, as it is vital in the natio-
nal interest as well as in the interest of
promolting tourism and in ensuring that
essential goods are available at reasonabl:
rates in the Jammu & Kashmir State.

(vi) REHABILITATION OF REFU-
GEE FAMILIES OF BETTIAH CAMP

SHRI AJIT BAG (Serampore) : Sir, a
scheme of rehabilitation of 100 new migrant
families from erstwhile East Pakistan (now
Bangladesh) from Bettiah (Bihar) refugee
camp to Jamshedpur was worked out and
finalised by the Union Rehabilitation Mini-
stry as early as in 1976 and the refugees
were to be moved to Jamshedpur in 1979,
The Central Government . had  also
made arrangements for land, loan etc. with
the State Government of Bihar. In January
1980, 25 of these 100 refugee families were
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only moved into Jamshedpur and till now
even these 25 families have not been properly
settled. Sir, since then we have been pur-
suing the question of rehabilitation of the
remaining refugee families of Bettiah Camp
in Jamshedpur, according to the original
scheme of 1977. For some time, the Govern-
ment of Bihar, as well as the Central
Government, had taken the plea that owing
to Jamshedpur communal riots, the remaining
families could not be settled there. But,
even after normalcy had been restored at
Jamshedpur. they were not brought to
Jamshedpur for settlement. Now the Chief
Minister of Bihar has informed Shri Samar
Mukherjee, M.P. on 1.8.83 that 22 families
from Bettiah camp have been settled at
Katihar and that the other remaining 52
families have been provided rehabilitation
in the districts of Darbhanga, East Cham-
paran and MuzafTarpur. Sir, thus these rem-
aining families are being dispersed in different
places against their wishes and in violation
of the original scheme. I, therefore, demand
that the remaining refugee families of Bettiah
camp should not be dispersed to different
places and should be properly rehabilitated
at Jamshedpur as per the original scheme.

(vii) PAYMENT OF ARREARS TO
SUGARCANE GROWERS AND SALA-
RIES TO WORKERS BY SUGAR MILLS.

A WAGE  gEA  (FETT )
I WAlRT, w7 FrarEt 71 frew
ara act @ agy wfzar8 &1 Ay w7
9% TgI & | W 9T weq A oaqfa
g & F90 grea g frara giga
Wwgare | fas TgT 9w o+t & qraa #
g 1Y WSIIATYT ATAT F7H AT 97

agq gFT1 2 |

F¥e 397 3w AT fagre ¥ &
et fwaTE #1131 wraE 51 54 wrgaEy
F wfas awmar fass daT 7 gad
feger §Y99 &1 IF1AT g | I AH1AT
Fgw fasit ) foet & faer & a3 2
afed 378 FEHT F T T 7097 gT-
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FIT & AHT HI ggH10 Fiar fasi &
e oY 2 1 3R FIFEIC A UST 9%
FIT & HAIA qaT 1@ =Ar faq oft
frarl & aww & 14 fra & gfas
faseg & yaar & ‘arear fag=go aRT”
F1 I 3-0 & JgT Tqsz  F1gAT faaraq
FT 9747 AZY TLT |

9% faataa &y # frgar arsr T
faar &Y zar1 A1 @ag  wfaw fHeadta 2
7q "9 &1 ar amar fwamEl &1 g
wqar ardt 3 &1, fowd draq w1 FwTan
ft oY A1E A garr 21 fad AT W
FF-EF FT FAAT 7Y F AT T TR
HIFAA H HGAT 79T KT AT A#AT AT
F21 a1 fras #reor T &F 7 aeAT
gat @ gaar W A7 afaz ax ggd
fast &1 qeaig grar wgr | wEArfeay i
qAqEATZ AT 91T 9€T 2 | Higear a3 faw
3F § F9 3O+ @0 v 7 yrazaF FIw
3314 &Y T®IT & | fFgrar &1 w0 57
YT 7T AT & gfgeard gEr gere
ATAAF £ | FATMIT FT I9F FF0
9 F1 YA A1 wfaarw grar wifzo
af7 &7 GWER T W AT 9T gEadT
7 fEwar a1 fHara oY FFI19 9 F19-
FIET F @0 arsw g 1 GEHTC A
e FIETX B A€ fAgw gar =@nfgm

14.55 hrs.

JUTE MANUFACTURES CESS BILL-
Contd.
AND

JUTE MANUFACTURES DEVELOP-
MENT COUNCIL BILL-Contd.

MR. DEPUTY-SPEAKER : Now we
shall take up the Jute Manufacturers Cess
Bill. Shri P. A. Sangma has to continue
his speech.

SRAVANA 17, 1905 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : Mr. Deputy-Speaker, Sir, I
was submitting the other day before the
House that the existing Jute Manufactures
Development Council set up under the
Industries (Devclopment and Recgulation)

Act, 1951, is ill-equipped as it does not
have adequate funds, nor is it constitu-
tionally broad-based with  well-defined

powers and functions to take a dynamic
view of the promotional and developmen-
tal needs of the jute industry.

It is, therefore, proposed to provide
for the establishment of a new Council to
be known by the same name as the exis-
ting Council sect up under the Industries
(Development and Regulation) Act, 1951
in view of the fact that the existing Coun-
cil has received international recognition
over the years. The mnew Council is
proposed to be constituted among
others, with the representatives of pro-
ducers and exporters of jute manufac-
tures, growers of jute, workmen employed
in factories producing jute manufactures,
experts in iute technological research,
marketing or economics, representatives of

the Ministries of the Central Government
dealing with Agriculture, Commerce (Tex-
tiles), Finance, Industry, Civil Supplies
and Cooperation, and representatives
of the State  Governments where
jute is cultivated on a large scale.

It is proposed to vest the Council
with adequate powers to deal with various
aspects of the jute industry. The existing
Council set up under the Industries (Deve-
lopment and Regulation) Act, 1951, will be
dissolved as soon as the Council is estab-
lished under the proposed legislation and
provision has been made in the Bill for the
transfer of the officers and staff employed
in the existing Council.

14.57 hrs.

(Shri R. S. Sparrow in the Chair)

The finances of the Council will consist
of sums provided by the Central Govern-
ment from out of the proceeds of the
cess on jute manufactures collected under
the provisiong of the Jute Manufactures



